CENTRAL ADNMINISTRATIVE TRIBUNAL, ALLAHABAD BENGH,
Y EEYE)
Registration No, O,A, 621 of 1992,

i{m. Vanmala Vadh"“a .0.o.o..!.oo.ot.occooApplicont.
Ve rsus

Union of India and others ssssseessessssResSpadents,

(By Hon. Mr. S,N. Prasad, Member(J) )

The applicant has approached this Txibunal
under Section 19 of the Administrative Tribunals, Act
1985 mainly with the préyer for quashing the impugned
order dated 31.3.1892 passed by the Joint Director on
behal¥ of adJutant ceneral (nnnexure-B) and for quashing
the impugned orderéc.?tos:u%‘al%ge sub)ecL in respect of the
appointment @ the post of Steno Grade~1l and for other

csequential reliess

2. The main crievance of the applicant as ventilated
in her applicetion is to the effect that thouch &all
formalities richt from the sending of the application till
the last stage of the issue of appCirtment letter were in
regard to the appcmtment of applicent as Seno Grade-ll
but strangely enouoh rg::;n;;;;;;epulmn ted into the

issue of the sppointment letter in favour of the epplicant
for the post of Steno CGrade-III as woulibe obvious from _
the perusal of Annexures 7 to ¢ as alleged by the
applicent. It has further been stated that instead of
rectifying the irrecularities cOommitted on the part of
the respondents and ith a view to plug the loop holes

of the prOcess;of selection, the impuoned order dated
31.3.1992 (Anexure-B) has been passed,

3. I have heared the learned cmﬂnsel for the applicant
and have gone throuch the records of the case. The leamned

counsel for the applicent while adverting the contents of

. ContdeeusZessss



u-2l-

the application-and the papers annexed thereto has yrged

that the representation of the applicant dated 7.4.1992

(Annexure~ A 13) which has been forwarded by the o .'f_
‘ ~ of the ©

officer concermned to the Chief/Army Staff (respondent no.l)

throigh proper channel has still not been decided and the
same is still pending with the respondent no. 1 and &
decidion of the above representation by the respomdent no.l

will go along way in ﬁiving substantial relief to the
7

applicant and has @rged that suitable direction be issued

of_the applicant read tocether i th the Annexures annexed

thereto, particularly Annexures-,f}‘? tOﬁf/: lend much support

t0 the version of the applicant . Having considered all the
facts and circumstances Of the matter, I find it expedient
in.the ‘interest of justice that the kespondent no; - 1'Be
id-irécted ‘to decide: the above representation dited)7.4.1992
i(Annexure-A 13) by & reasmed and speakinc order in
accordance with the extant rules,regulations and orders

in this regard and till the decision of the above
}representatim dated 7.4.1992, the operation of the impucned
gorder dated 31.3.1992 {(Annexure-B) shall remain stayed

Jeri_t

provided the applicent has not been relieved so far; I order

FAERN

accordingly.

?40 The application of the applicant is disposed of as
ﬁabove &t the admission stace. NO order as to costs,
- /- 7 '_”)—Li\ A ?{(
//"’/ -
“Member (J) s
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Dated: 3C,4,1992
| (n.u.)

in this recard to the respondents. A perusal of the applicatiom




